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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 33
AT HYDERABAD

0.4, No, “"Zﬂq |

Between:
Gajulapalli Anjaneyulu

Ang

The Senior Superintendent of Post
Offices, ¥x Nellore Yistrict,
Nellore and others,

.+ Applicant

475'&;4 U, |

«+ Respondents

CHRONOLOGICAL STATEMENT OF EVENTS

S1.No. Date/Year EVENT
1. ¥x 1988 Year of registration of applicant
2. 22-08-1997 Notification date
3. 1996 Judgment of the Hon'ble Supreme Court

Hyderabad, (COUNSEL FOR THE ICANT)

g \5 Dts -8=1997,
{
W

1
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s: HYDERABAD BENCH
AT HYDERABAD

0.A,No, \209  of 1997
Between:

Gajulapalll Anjaneyulu ++ Applicant
Ang

The Senior Superintendent of Post
Offices, Nellore District, Nellore .+ Respondents
and others. ,

I NDEX

S1.Ng, Détails of the documents relied upon Annex, FPage

1. Original Application ‘ 1t 5

2. Copy of Employment card A I 6A%

S5 C TloavieA Covvd

- - b - - L - L] L - L) L_J - - - e - - - - - L] - - L] - [

Hyderabad,
Dt -8-1997,
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DETAILS OF THE APPLICATION:

WS 1o 0% € v Atk (R
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD EENCH
| AT HYDERABAD
(Application under Section 19(1) of Admn,Tribunals Act,1985)

o 0.4, No. V209 of 1997

Between:

Gajulapalli Anjaneyulu S/o G.Krishna Moorthy,

aged about 26 years, R/o.Kottur village,

Indukurpet Mandal, Nellore Dist,
The address for service of all notices,proccess. etc.
on the above named applicant is that of his o -
Counsel: Mr.V.S.R.Murthy,ﬁdvocate,Opp. toBank of

Baroda, Barkathpura,Hyderabad,
.. 4pplicant
And

1. The Senior Superintendent of Post Office,
Nellore District, Nellore.

2, The Sub-Divisicnal Inspector(Postal),
East Sub-division,Nellore, Nellore Dist.

3. The District Emplo§ment Officer, .. Respondents
Nellore District, Nellore.

1. Particulars of the order against which application is made:

This O,A, is filed seeking a direction to the
respondents to consider the case of the applicant for the
post of Extra departmental delivery agengyt of Mypadu Sube

Post officeand for consequential reljefs,

2., Jurisdiction:

The applicant declares that the subject matter of
the O,A, against which he want redressal is within the
Jurisdiction of the Hon'ble Tribunal under Section HF 1\
of the Administrative Tribunals Act, 1985,

,.osx 2..




N

3. Limitation:

The applicant declares that the applicathon is
filed within the limitation prescribed in Section 21 of the
Administrative Tribunals Act, 1985.

4, FACTS OF THE CASE:

The applicant submits that the 1st resPOndeht
herein has sent a notification vide NmmouxMmx Letter No,
PF/EDDA/Mypadu Dated 22-8-1997 requesting the 3rd
respondent to sponsor the candidates‘for fhe post of
Extra departmental delivery agent at Mypadu sub-post
office, Nellore district. The requisite qualifications for
the post of Extra departmental delivery agent is 8th class

between

and one should be within the age 0f/18 years to 65 years,
In addition to that he must be local resident of that
village and one must have substantial property towards the
sécurity. It is submitted that the applicant has passed
S.5.C, and he fulfilled the qualifications prescribed for
the post of Extra departmental delivery agent and he has
also registered his name in the Employment Exchange viz.,
with the 3rd respondent herein and his Registration
No.01/1988/03770. Having comé to know that there ax is a
notification sent by the 1st respondent to the 3rd |

o 258 Ay
respondent the applicant filedsan application to consider
his case for the post of Extra departmental delivery agent
at Mypadu Sub post office but the st respondent is insisting
that his name should be sponsored from the Dist.Employmeht
Exchange. As the 1st respondent has not considered his
requesf he also approached the 3rd respondent to sponsor
his anem fbr the post of Extra departmental delivery agent
of Mypadu Sub post office, The 3rd respondent is following
the seniority and he has not considered the request of

000300
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the applicant, Under hbese circumstances he is constrained

-3-

to approach this Hon'ble Tpibunal,

g‘) fkgouMb$1.
» D The action of the respondents in not considering

the case of the applicant for the post of Extra departmental
delivery agent is illegal and arbitrary and it is also
contrary to the provisions of the Act., In addition to that
the action of the respondents in not advertising the vacancy
in a daily news papers is also contrary tb the principlés
laid down by the Hyn'ble SupremeCourt of India reported in
1996 (676). The Hon'ble Supreme Court of India was pleased
to hodd that the choice of selection restricting only to
the candidates whose names were sponsored from the employment
exchange 1s illegal and arbitrary and further held that
mény deserving candiddtes are deprived of their right to

be considered for the appointment to a post under state and
further held that in addition to making a requisition to
the employment exchange theymust also advertise in the news
papers having wider circulation and display on their notice
board, It is submitted that the authorities have not
followed the procedure prescribed by the Hon'ble Supreme
Court. Under those circumstances in not considering the
case of the applicant is_illegal and arbitrary and it is
also contrary to thejudgment of the Hon'ble Supreme Court
of India. It is submitted that the applicant hails from a
poor family and if his case is not considered he will be
put}ﬁo irreparable loss andhardship. ZIhe action of the
respondents in not considering the case of the applicant is
illegal and arbitrary and it is violation of the

Articles 14 and 16 of the Constitution of India,

e 3) The applicant spbmits that the 3rd respondemt has
already sent list of the candidates to the 1st respondent

énd he may conduct interviews at any time. As such the

000400
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applicant”is constfaiﬁéd to approach this Hon'ble Tribunal,
Hence there is an urgenéy., If his case is not considered
he will be put to 1rgeparab1e loss andhardship as hg has
fulfilled the requisite qualifications to the post ;f
Extra departmenta1 de1ivery agent, The applicant submits that
in similar circumstances the Hon'ble Tribunal was pleased to |
K direct the.respopdents to consider the case of the applicanks
fhEeein along with the candidates sponsored from the
Employment Exchange., His case is also similar to that

cases. The appligant prays to extend the same relief in his

case also,
¥ .
&a‘1¥f‘Details of Remedies exhausted:

In view of the circumstences stated aforesaid, the
applicant has no other effective and alternative remedy
except to approach this Hon'ble Tribunal,

2 P Matters not pending with any other Court:

The applicant herein further declares that he has

not previously filed anfrapplication, writ petition or suit
55 except as stated above regarding the matter in respect of

which this application has been made, before any court of
law or any other éuthdrity or any other bench of the Tpibunal
nor any application, writ petition or suit is pending
before'aﬁy of them,

$.9¢ MAIN RELIEF:

For all the aforesaid reasons, the applicant herein
prays that_the Hon'ble Tribunal may be pleased ;o issue an
apprOpriatelorder or direction directing the respondents to
consider the case of the applicant . for interview and

appointment for the post of Extra departmental delivery agent

000500




(s

wfie =5-

= of Mypadu Sub post office, Nellore district along with the
candidates sponsored fr%m the Employment Exchange andpass’

such other and further order or orders in the interest of
justice. ' U
r

J .
' @, INTERIM RELIEF: ,

-

F
Pending disposal of the above 0.4,, the applicant ;

herein prays that the Hon'ble Tribunal may be pleased to

direct the respondents to consider the case of the applicant
for interview and appq}htment for the post of Extra
departmental‘delivery agent of Mypadu Sub Post office, ,

Nellore district along;witﬁ the candidates sponsored from
the Employment Exchange and pass such other and further

order or orders in the interest of justice,

p 4D. Particulars of the Fostal order in respect of

application fee: o

b, Name ofthe lssuing Post office

o
c. Date ofPostal order and Amount : [~ 1—44

d., Post office at which payable é;: €4 fo HiP
i . - ' . . .I v Sb ’d f

- As index k= in duplicate containing the details
r

of documents to be quoted upon is enclosed to this
- appdication.
VERIFICATION

I, Gajulapalli Anjaneyulu S/o G.Krishna MOorthy,;
aged about 26 years, R/o.Kottur village, Indukurpet landal,

to the best of my personal knowledge and belief and that [

I have not suppressed any material facts.

i N
C\me\PU\ NN
Hyderabad, . Siglatureof the Applicant

Dt : "8"1 9970

Signature of theddy cate,
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R. No. f 06¢3044

BOARD OF SECONDARY-EDUCATION
ANDHRA PRADESH

SECONDARY SCHOOL CERTIFICATE
FRIVATE A PC7]

0241818

3/0117044/3

Certitied that |~ GAJULAPALLT ANJANEYULU C,

u

[Somsenotner ot G KRTSHNA MOORTHY

¥ K R HIGK.SCHOOL, INDUKURPET
and belonging to ] { N

bearing

appuoared

i

‘ '
MARCHYy 19ER

2t the SSC EXAMINATION held in [

~. The Date of Birth of the Candidate.is. .

| and PASSED the EXAMINATION in

[ us the medium of instruction. J

PRARAGOM BUIHELS PORML{PILTOD
e :

'DATE OF BIRTH DAY MONTH YEAR
21/08/1<N TWQ CNE AUG ONE| NINE | SEVEN ONE
[ The Candidate Secured the following Percentage of marks
FIRST LANG. MARKS | THIRD LANG. | MARKS MATHEMATICS MARKS
TELLGU G| 41w ENGLISH 49 MATHEMATICS -3 5%
i
GENERAL SCIENCE | D9 soclaL stupies | S1* TOTAL (in figures) 229
TOTALnwordsy  * THO HUNCRED AND TWENTY NINE
SECOND LANGUAGE | FINDI * THENTY SEVEN » } 2T %

Marks of [dentification ]

E /,} '1/;(5/(( oA /ZL;_ Qo_ E—{;; Clgt.l.u; {<_

Hoad of Institution , 5 lllfﬂlﬂﬂ M?JL
ovmariey | 0¢/0MKoB. HGH SCHOR
o VIRUKHRIES, Hieliore 1]

_T_J /4%‘9/@ e (e ’GVMMLK S

- Szif»éi‘ Ceslloin
{_’(\ [

Addl /J1. Secretary

HYDERABAD

| BOARD OF SECONDARY EDUCATION

- Tha marks with the asterisk indicates the marks secured in the Previous Examinations.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL = BHYDERABAD BENCH

AT HYDERABAD

0.A.No. laoq'qv J
Between:
Gajulapalli Anjaneyulu

AND

1. The Senior Superintendent of
Post Offices, Nellore Dist.,

Nellore.

4

pate of Order:15.8.97

.. Applicant.

5.The Sub-Divisional Inspector(Pestal),

Fas: Qb Division, Nellore,
Nellore Dist.

3. The District Biployment Offic,

Nellore District, Nellore.

Counsel for the Applicant

Counsel for the Respondents

COR
CORAM:

HON'BLE SBRI R.RANGARAJAN

HON'BLE SHRI B.S. JAI PARAMEZSEW:X

=

tn

.. Respondents.

..Mr.V.5.,R.Murthy

.. Mr.N.R.DEVRAJ
nm.vaayaaﬁﬂL,

(ADMN.)

MEMBER (JUDL.)




-1

){Oral order as per Hon'ble Shri R.Rangarajan, Member (Admn.)

Heard Mr.V.S.R.Murthy, learned counsel for the applicant

and Mr.N.R.Devraj, Learned standing counsel for the

respondents.

2. ADMIT. The applicant is an aspirent for the post of
ThH

EDDA at Mypadu Sub Post Office, Nellore DiSft.‘[is stated in the
épplication that a notification No. PF/EDDA/Mypadu, dated
22.8.97 has been sent to R-3 for sponsoring candidates to fill
up the above said post. It 1s further stated that the
applicant though eligible, his name was not sponsored by R-3.
Hencee relying on the Supreme Court judgement reported in 1996
(6) Scale, 676 Excise Superintendent, Malkapatnam, Krishna
District and others Vs. K.B.N.Visweswara Rao and others. The
learned counsel for the applicant submits that the applicant
should also be considered for the above said post even though
his name is not sponsored by the Employment Exchange. We have
disposed of number of cases. Hence the following interim order
is given:-

The case of the abplicant shouldralso be considered for
the post of EDDA, Mypadu, Sub Post Office, Nellore Dist. along
with Employment Exchange sponsored CANDIDATES EVEN IF HIS NAME
is not sponsored by R-3, provided he is otherwise eligible for
consideration to that post and his application is received at

least one week in advance of selection either written, viva-

voce or both. If the applicant does not —o__~  —

o




- ) +
7

~dismissed. In that event the respondents should inform the || |

{B. S JAIPAR SERAR) (R.RANG.‘——.RP.JA'N) , 'f

6\ \ ‘ v

/ \ ' ’ :
Member (Juél. ) Member (Admn. ) - %

T~ o ) ' »
qualify (\the examination then this application stands p g

Tfribunal through their counsel for confirming tHe'dismisédl
of this oa. If the applicant is selected ang comes wlthln
the number to be appointed then his result should not be

pgblished until further orders.

-z-ed : 15th September, 1927 . ; E
Dictated in Open Court) b '

sd | ’ ;}V4ﬁggéipﬁ: "
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IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

ORIGINAL APPLICATION NO.1209 OF 1997

DATE OF ORDER: 22hdsxJanuary, 1998

- BETWEEN:

GAJULAPALLI ANJANEYULU .. APPLICANT
AND

1. The Senior Superintendent of Post Offices,
Nellore District, Nellore,

2. The Sub Divisional Inspector (Postal),
" East Sub Division, Nellore,

Nellore District,
3. The District Employment Officer,

Nellore District, i
Nellore. * .. RESPONDENTS

&

-

COUNSEL FOR THE APPLICANT: SHRI VSR MURTHY

COUNSEL FOR THE RESPONDENTS: SHRI N.R.DEVARAJ, Sr.CGSC
CORAM:
HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL.)

”

JUDGEMENT .

_ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER ({ADMN.)

Heard Mr.V.S.R.Murthy, learned counsel for the

applicant, Mr.N.R.Devaraj, learned standing counsel for the

respondents 1 and 2 and Mr.P.Naveen Rao, learned counsel

t

for R-3. .
2. This OA is filed praying for a direction té
- : et ... . ’ *""_..‘ -
consider the case of the applicant-HEOE'xinterviewh,@np
LRI ..“%.,

appointment for the post of Extra Departmental Delivery

b




Agent of Mypadu Sub Post Office, Nellore District along
with thé‘candidates sponsored from the Employment Exchange.
3. It is now stated for R-1 & R-2 that the .applicant
in this' OA has not been selected and hence thé~pA has to be
dismissed as directed in the interim order daté@ 15.9.97,

r

4, In view of the above, the OA. is dismissed. No

order as to costs.

[ S,

;?;%;)S JAT PARAMESHWAR) ' (R‘RANGARAJAN)

__.—MEMBER (JuDL.) ' MEMBER (ADMN.)

22} X
: DATED: 22nd January, -1998 ﬁ\/“’fdw "

Dictated in the open court. “‘\EB

vsn




0A.1209/97

Copy to:-

1.

2.

3.
A,
5.
6,
7.
s

srr

The Senier Superintendent of Pest Offices, Ngllare District,

Nellare. | |

The Sub Divisional Inspector (Postal), Esast Sub Division,
Nellors, Nellere District. ' _

“Tha District Employment Officer, Nellore Dis#rict, Nellere,

One copy to Mr. USR.Murthy, Advacate, CAT.,| Hyd,

. |
One copy to Mr, N,R.Devaraj, Sr.CGSC., CAT., Hyd,

One copy to D.R.{A), CAT,., Hyd.

One duplicate . a.
‘ L A fl~. ye //"‘M
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